
p 	IN THE CENTRAL AOMINISTP.P1TI\JE TRIBUNAL 	HYDERABAD 8E14ca 

AT HYDERABAD 

D.A.No.397/90 	 Date of Order :11.10.93 

Mandala Ramakfrishna Rao 	
Applicant 

Vs. 

1 •Union of India rep by Scretarytc. 
GoUe7thment 

Ministry of Environment & Forests 
(Dept. of Enuironment, Forest & Wild life) 
New Delhi. 

2.Secretary, Union Public Service Commission 
Dhôl.pur House, 
New Delhi. 

. Respondents 

Counsel for the Applicant 

Counsel for the Respondents 

Mr .K .Lakshmi Narasimht 

M 0 L-64j 
Mr,&cga-dan Malign Res  

StC— 

THE HON'BLE MR.A.B.GORTHI 
	

MEMBER (ADIm.) 

THE HON'BLE MR.T.CHANDRRSEKHRRA REDDY 	MEMBER (JUDL.) 
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XAs per the Hon'ble Mr. A.B• Gorthi Member (Admn•) 

x 
The relief claimed by the 

9Pplicant herein is for a 
direction to the respondmts to permit him to appear in 

Indian Forest Service Examination to be held in 1990. When 

this application came up for admission an interim direction 
was given 

to the respondents to entertain the application 

of the applicant for aPpearing for the said examination. 

We are now informed by the learned Counsel for the appli- 

cant that in Compliance with the interim order of the 

Tribunal the applicant was allowed to appear for the examina 

tion but the applicant did not qualify thereat. The appli- 

.cb cation having thus become infructuoug 
	

- 
hereby dismissed. 

Consequeni MA 391/90 is also dismissed. 

('1 

(T. Chanarasekhara Reddy) 
Memb±' (Judl.,) 

) 
Member (Adm.) 

Dt. 1l-10i 993 
Dictated in Open Court 

Dyttrarfl 

Copy to:- 
1; Secretary to Government, Ninistry of Environment & 

Forests(Dspt. of Environment, Forest & Wild life), 
Union of India, New Delhi. 

krnv 
Secretary, Union Public Service Commission, Dholpnr 
house, New Delhi. 

One copy to Sri. K.Lakshmi Narasimha, advocate, 16-11-20/1 
Saleen nagar, Malakpet, Hyd-36. 

One dopy to Sri. 	 CGSC, CAT, Hyd. 

s. One lopyto Library, CAT, Hyd. 

ona)pare1 copy. 
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TYPED BY 	 CDMPARED & 

CHECIDBY 	- APPROVED BY 	- 

IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL 
HYLERABAD BENCH AT HYDERABAD 	- 

THE HON'ELEMR)jJSTICE V.NEELADai RAO 
VICE CHAIRMAN 

AND 

THE HON'BLE MR.A.B.GORTHI -MEMBER(A) 

AND 	 - 

THE HON'BLE MRST.CHANDRASEIJ-IAR REDY 
MEMBER( JJDL) 

-AD 

THE HON'BLE MR.P.T.TIRwENGADps:M(A) 

1993  

URDEW/JUWMENT; 

OA.No. 

r 	UI 

Admijtted and' Interim directions 
issued 

Allcwed. 

Disosed of with directjos 

cD±rrTflsed. 

Dismissed as with. drawn 

Lsmissed for default. 	 -7,  
Rejecte/Ordered, 

fio-cer as to costs. 




